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Vs ALLAHABAD BENCH

ALLAHABAD

Original Applicetien Ne, 1179 ef 1999

Allahabad this the_ 05th day ef _December, 2000

Hen'ble Mr.S,K.I. Nagvi, Member (J)

Anil Kumar Srivastava, Sen ef Shri R.S, lal, werking
as Ticket Cellecter, Nerthern Railway, Kanpur, R/e
172/5, Babupurva, Qidwai Nagar, Kanpur,

Applicant

By Adveceate Shri Arvind Kumar

e

Versus _ |

l1.. Unien of Indie threugh the General Manager, /

Nerthern Rallway, Bareda Heuse, New Delhi, /

I. .‘

2. Divisienal Reilway Mandager, Nerthern Railway, \:
Allahabad.

s Chief Cemmercial Manager/F .S, Headquarters
Office, Northern Railway, Bareda Heuse, New
Delhi,

—

4., Senier Divisiendl Cemmericial Manager, Nerth-
ern Railway, Allahabad,

De Assistdant Cemmercial Manager, Nerthern Raidway,
Allahabad,

Respendents

By Advecate Shri A K, Gaur
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ORDER ( Oral )

By Hen'ble Mr.S.K.I. Nagvi, Member (J)

The applicant has ceme up seeking
him

rﬂliﬂfr against the design-to tremnsfer/as per
directidn-in the letter, copy of which has keen
annexed as annexure A=l and reads as under}

2.

"Cenfidential
NO.C-IOU7§67§t.VI 30.8.1999

Sub, ¥ Inter-divisienal trdnsfer of commercisal
staff en administrative greunds,

Shri A,K, Srivastava, Ticket Cellecter,
Kanpur sheuld be transferred frem Kanpur(Allahabad
Divisien) and pested te Lucknew Divisien en admin-
istrative greunds aleng with pest, Shri A K,Sriv=
astava is being recemmended fer interdivisienal
transfer en the advice of Vigilance Department
vide cenfidentisl l=tter ne,112-ViG/02/ /1/99(TFR)
dated 18,.,8,99,

Order fer suspension of the dbove empleyee

has already been isgued te the Divisien, After the

inter-divisional transfer erders are issued, the
suspensien miy be reveked and the staff relieved
te jein the new Bivisien,

Necessary erders may please be issued
witheut mentiening Vigilance references,"

This erder clearly indicates that it is

eutceome of advise frem the Vigilance department, who

came inte picture en 27,5.,1999, when there was vigilance

checking regerding the efficial cenduct ef the applicent

while he was pested as Ticket Cellecter, Kanpur and
seme irregularities and diécripincies were feund in
the 'Cash' with the applicant. It clearly gees te

indicate that thts transfer erder has been reserted

te as & seft eptien te aveid taking disciplinary
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action for the misconduct, if it was warranted

in the circumstances, and was also not in accordance
with Railway circular dated 25.3.1997 and, therefore,
I £find chat the impugned order is not sustainable,
which 1s quashed accordingly. However, the departmnent
is not precluded from issuing transfer order keeping
in view the service exigencies,  rules and practice
in this regard. The 0.A. is dispdsed of accordingly.

No order as to costs.

/MM./




